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(Received the assent of the Govei.nor General on the  25th 

Septenzber, 1928.) 

An Act to amend certain enactments and to repeal certain 
other enactments. 

HEREAS i t  is expedient that certain ainendments should W be made in tlre enactments specified in  the First 
Schedule ; 

 AN^ WHEREAS it is also expedient that the enactments speci- 
fied in  the Second Schedule, which are spent or have otherwise 
become unnecessary, or have ceased to be in force otherwise 
than by expressed specific repeal; should be expressly mid 
specifically repealed ; 

It is hereby enacted as follows :- 

P. This Act may be called the Repealing and Amending shorttltle 
Act, 1928. 

2. The enactmeats specified in the First Schedule are e-m,"""tot 

hereby amended to the extent and in the manner mentioned ensctmenk; 

in the fourth colurnll thereof. 

3. The enactments a-e&d in  the Second S 
hereby repealed. 

4. The repeal by this Act of any enactment shall not affect sadnm- 
any Act or Regulahion in which such enactment has been 
applied, incorporated or referred to ; 

and this Act shall not affect the validity, invalidity, effect 
or consequences of anything already done or suffered, or any 
right, title, obligation or liability already acquired, accrued 
or incarrod, or any remedy or proceeding in respect thereof, 
or any release or discharge of or from any debt, penalty, obli- 
gation, liability, claim or demand or any indemnity already 
granted, or the proof of any past act or thing; 
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nor shall this Act affect any principle or rule of law, or 
established jurisdiction, form or course of pleading, practice 
or procedure, or existing usage, custom, privilege, restriction, 
exemption, office or appointment, notwithstanding that the 

s same respectively may have been in any manner affirmed, re- 
cognised or derived by, in or from any enactment hereby< 
repealed ; 

nor shall the repeal by this Act of any enactment revive or 
restore any jurisdiction, office, custom, liability, right, title, 
privilege, restriction, exemption, usage, practice, procedure or 
other matter or thing not now existing or in force. 

TRE FIRST SCHR1)ULE. 

(8ee section 8.) 

Short title. Amendments. 

-- 
Year. 

-- 
1872 

1897 

The Indian Christian 
Marriage Act, 1872. 

1 2  

No. 

XV 

@ 

%& 

In ssctio~l 37, for the words and figures 
c' under Part  I or Part I11 of this Aot," 
the words, figure3 and brackets " by any 
such peraon, Clergynian or Minister of 
Religion s s  is referred to iu olause (I), 
clause (2) or clause (3) of section 6 " 
shall be substituted. 

The General Clauses ( l b  In  section 3 - 
Act, 1897. 

(a) to clause (3a) the following shall 
he added, namely :- 

" or by the local Legislatuve or the 
Governor of Assam under the 
Government of India Act "; 

(b) to clause (5) the followiug shall he 
added, namely : - 

c' or by the local Legislature or the 
Coveruor of the presidency of 
Reugal under the Government of 
Illdin Act " ; 
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THE FIRST SCHEDULB-contd. 

1 2  a 4 -- 
Year. No. Short title. Au~endments. 

-- 
1897 X The General Clauses (c) to clause (5a) the following shall be 

Act, 1897-cod. added, nari-ely :- 

"or  by the local Legislatulo or the 
Cfover~lor of Bihsr and Orissa 
mder  the Government of India 
ACL " ; 

(d )  to clause (6) the folloming shall be 
added,  lamely : - 

" or by the local I~egislatuve 01% the 
Governor of the yresidellcy of 
Bombay under the Uovern~nent of 
Indla Act " ; 

(e) to clanse (8a) the follo\ving sllall be 
I added, ~ a l n e l y  :- 

"or by tho local Legielabure or the 
G o v e m r  of Burma nnder Vie 
Govewu~ent of Indilt Act" ; 

( f )  to clause (8b) the following shall be 
added, namely :- 

"or by the local Legislature or the 
Governor of the Central 1'1-o- 
vi~!ces under the  Government of 
India Act "; 

(g) to clnnse (30) the folloning shall 
be added, namely :- 

"or by tbe lccal Legislature or tho 
Goteruor of the presidency of 
Madras nnder the Quvern~neut of 
I~ id ia  Act "; 

(h) to clause (44a) tlie following shall 
i be added, ua~nely :- 

" or by tlie local Legislatnle or the 
Governor of the Pu~r jab  under 
the Coveinme~~t  of India Aot "; 

(i) to clause (46) the following shill1 he 
ndded, namely :- 

'* or tlie Government of lrlclia Act" ; 
nlid 



THE FIRST SCHEDULE-contd. 

1897 X The Genwnl Clauses ( j )  to clause (553) tbe following shall 
Act, 199i- wmld. be added, narnely :- 

"or  by the local Legislature or the 
Goveruor of the United Proviuces 
under the Ciover~~uient of India 
Act ." 

The Indian Shmp A 
1899. 

(2) Iu sectiou 16, nfler the word (' having " 
the n or& " for the tiwe being " shall 
be insel,tod, nnd for the words '' by it " '  

the vrords " whether by itself or any 
other authority" sh,lll be substituted. 

(!I In section 30 A ,  for the worda and figure 
except in section 6 ,  shall be deemcd to. 

icclude " the followit~g bllall be subetitut- 
ed, un:nely :- 
" includes an  Act; of the Iudian Legisla- 
tore and, except in sectioll 5,". 

( I )  In section 2- 
(a) in clause (23), the aord " aud " a t  

the end slvtll be omitted ; uud 
( b )  a f k r  clause (24) the followiug sLal1- 

be added, nalncly :- 
" and 
(25) 'soldier' includes ally pi  won 

below the rank cf lion-commissioned 
officer who is enrolled under the 
Indian Army Act, 1911 ". 

(2) I n  Schedule I- 
(a) f or clruae (a)  of Article KO. 4, the 

following clause'sl~all be subslituted, 
naliiely :- 

'((a) as a condition of ensoilllent 
undcr tlle Indian &my Act, 
l u l l  " ; 

(6) in Article Xo. 47- 
(i) in sub-cltlase (ii) of clause ( I )  of- 

Division A, in the first column, 
for the words "one thonsaud 
rupee@ ", in both plnces where 
they occur, the ~ o r d s  L( one 
thousand five hundred rupees)', 
and, in the second column, for 
the words 'rTsro annas" the 
words '' One annn", and, in the 
third cclamb, for tho nfol.ds 'I One 
auua " the words "Half au 
anna " shall bo inserted ; 

(ii) to. 
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T H E  F I R S T  SCHEDULE-contd.  

I I \  I 
Short title. 1 Amendn~ents. Year. / No. 1 

I 
(ii) to clause (b) of, Divisiou C, below 

the entry in the second columrr, 
tlrc following proviro shall bc 
added. nalnely :- 

" P~.avided that, in case of a policv 
of insurance against death b) 
acciclcnt when the snxiual prc. 
lnium payable does not exceed 
He. 2-9-0pels Rs. 1.000, t11c duty 
on snCh illsbrumerlt shall he one 
anna, for evory Ils. 1,000 01. pa,+, 
thereof of the n~axi~nnm amouut 
which lnay become payable unclcr 
it," and 

(iki) for Division D, the following sllsll 
be ~ubstituted :- 

~f dranrn lf drawn irl 
duplicate f'ol. 

each part. '' D-LIFE INSUR- 
dNOE OR OTEER 
INSURARCE NOT 
S P E O I B I O 4 1 ; L P  
PLZOVIDED FOB, 
except such R. RE- 
INSUBANCE as is 
described in Divi- 
sioir E of this 
article- 
(;) for every saul 

ineured not 
e x c e c d i n g  
Rs. 250 . TWO anuas. One anne, 

(ii) for every sum 
insured PX- 

o e e d i n g  
Rs. 250 but 
not exceed. 
ing Re. 600. E'our snnaa. T W ~  (iii) for every sum 

. inanred- ex. 
G e e d i n g  
Rs. 600 but 
not exceed. 
ing Rs. 1,000 
and alco fox. 
every Rs. 
1,000 or part 
thereof in ex- 
cess of Rs. 
1,000 . . Six nunas. Throe allnas. 

I 
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THE FIRST SCHEDULE-concld. 
* .- 

N' 

Year. 1 NO I ~ho1.t title. I Amendments. 

The Indian Stnmp 
Act, 1SDD - concld. 

The Code of Civil 
Procedure, 1909. 

Policies of life-insurance grantecl by the 
Director General of Post Offices i n  ncco1.d- 
ante wit11 rnley for Postal Life-Insur~rnrp. 
issued under the authority of tlle Governor 
Cleueral in Council " ; nt~d 

(c) in clause (a) of the Exemptions from 
Article No. 53, for the words " or 
exempted " the words '. or any 
instrument. exempted " sllnll be 
substitr~tcd, and nfter the  words 
and brackets " (instruments exe- 
cutcd on behalf of the Govcrn- 
mcul)" the words "or any chrque 
or bill of exchange payebb on 
demand " shall be iuserted. 

9'0 scction 98 tbe following snb-section ~ l l a l l  
he ndded, name11 :- 

" (3) Not l~ i t~g  in this section shall be 
deemed to alter or otherwise 
affect any provisicn of the letters 

I patent of any High Conrt." 

1933 XXI  The Tndian Merchant. (I) In the heading above section ,217. for 1 I Shipping Act, 1 9  3, the n,ords "Draught of Water" the word 
" Deck-line" shall be substituted. 

(2) In clause (k) of section 227, after the 
words " British India " the n ords " which 
comes into any port  in Dr i t i~b  India" shall 
be ineerted. 

THE SECOND SCHEDULE. 

REPEALS. 

(See sectiorz 3.) 

year. I N O .  1 Title or short title 

i__ I-I 

1900 1 IX I An Act to p r o ~ i d e ' f o ~  the Court-fee payable on ce~tn ie  Appliratious 
to the Court of the Fit~nncial Comrnissior,er of tbe Punjab. 

1927 / XI1 I Tbe Repealing Act, 198 .  


